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counsel for the applicant and also
Mr. A.K. Choudhury, learned Addl.
C.G.S.C. for the respondents.
The application is admitted,
Call for the records. The respondents
may file written statement, if any.
List on 24.3.2003 for orders.,
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Present : The Hon'ble Mr, Justlce
D, N. Chowdhury, Vice~Chairman,

The Hon'ble Mr. N.D, Dayal,
Member(A).

It has been stated by Mr. S,
Sarma, ¢ heéarned counsel for the
appllcant and Mr, A Ke Chowdhury,
learned Addl. C.G.S.C, for the respo-

‘ndents that the matter pertains to

Single Bench and the same may be
listed béfore the Single Bench on
17.7.2003 alongwith the connected
cases. Put up on  17,7.2003 for

Vice-Chairman

hearing accordingly,
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Presents The Hon‘ble Mr.N.D.Dayal,
. Member(A) . R
Heard in part. Learned
counsel for the applicant prays for
time till next Friday to collect |
some more 1mformations. Prayer 1s
granted,

List on 25.7.03 for hearings
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_ Heard learned counsel for the
parties. Judgment delivered in

dpen Court. Kept in separates.
Application is disposed of. No
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' CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.

original application Nos.370, 407 & 408 of 2002.
Date of Crder 3 This the 25th Day of July, 2003,

THE HON'BLE MR. N. D. DAYAL, ADMINISTRATIVE MEMBER.

1.

Sri Nripen Tamuli

. 8/o. duddha Ran Tamuli

P.0Os Kamakhya

. Guwahati = 10. Applicant in 0.A.370/2002.

2.

3,

Shri Sanjeev Kumar Das

8/0 Late Chandrakanta Das

Resident of village and post Office Kulhati

District; Kamrupe oo  Applicant in 0,A.407/2002.

shri Rabin Ch.Das

"S/0 Lahe S.N.Das

Resident of Vill..& P.O: Kulhati

'Districts Kamrup. Applicant in O.a 408/2002.

1.

Sr.Advocate;( Mr.B.K.Sharma, Mr.S.Sarma & Ms.U.Das in O.A.
370/2002 & Mr.S.Sarma & Ms.U.Das in O.A.s 407 & 408/2002.

- Versus =

Union of India
Represented by the Secretary
tothe Government of India

- Department of post

2.

3'0

l.

Ministry of Communication
New Delhi.

The Chief post: Master General
AsSsan Circle. Guvmhati-l.

The 8Senior Superintendent of post oOffices
Guwahati Division, Meghdoot Bhawan .
Guwahati = 1. Respondents In 0.A.370/2002.

Union of India

Represented by the Secretary
to the Government of India
Ministry of Communication

- Department of post

Dak Bhawan, New Delhi.

. pharat Sanchar Nigam Ltd

2.

3.

By

Sanchar Bhawan, New Delhi.

The Chief post Master General
AsSsam Circle, Guwahati=l.

The Sr.Superintendent of post Officeps
Guwahati Division, Meghdoot Bhawan
Guwahatie-l, Respondents in O.A.8407 & 408 of 2002.

Mr.Aa.K.Chaudhuri, Addl.C.G.S.C. in 0.A.407/2002 &
Mr.A.Deb ROYs SreCoeGeSeCo in 0O.A.8 370 & 408 of 2002.

contd./2
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DAYAL.NOD.,MEMBER(ADMN)S

Heard Mr.S.Sarma, learned counsel for the applicants
h;n all the abqve three cases, Mr.A.K.Choudhuri, learned
Addlgc.G,S.C. for the respondents in O.A. 407/5002 and
also Mr.A.Deb Roy, learned Sr.C.G.S.C. for the respondents
in_o;A,Noé.370”& 408/2002..The applicants in all the O.A.S
have songht common reliefs ¢n similar grounds. They are
primarily.seeking appointment in the cadre of postal
Assistant on compassionate grounds taking into{consideta-
tion the approval conveyed by the competent authority of the
Depaftment of posts. The background of the cases is briefly

stated below;

1. The applicants in all three 0.A.s applied for
compassionate appointment under relaxation of normal rules
of recruitment in the Depaftment of posts. The Circle
Selection COmmitteg had approved the applicants and placed
them on the Waiting List for consideration on availability
of vacancy to absorb them in the post of postal Assistant.
while the applicant in 0.A.370/2002 was approved on 3.10.97,
the applicants in O.A.8 407 & 408 of 2002 were approved on
11.11.99. The Department also sought willingness of the
applicants in OC.A.s8 370 & 407 of 2002 for enrolment in the
Army Postal Service vide letter dated 18.6.99 making
reference to their applications for compassionate appointe
ment wherein it was clarified that the enrolment would be
subjeét to clearance of physical/medical examination to be
conducted by the ammy postal Service. If found eligible

and selected for enrolment in the Army postal Service, they

would be required to give an undertaking that they would

contd/=2



2w

not claim repatriation fram Army Postal Service to Civil
pivision till their turn came up and vacancy arose against
compassionate appointment under relaxation of normal rulese.
It was also made claar therein that in case the applicants
accepted these terms and conditions they could apply in
the enclosed form with the further undertaking that if they
were found medically unfit by the recruitment office

(Army Postal Service) they would not claim appointment in
the Department. The learned counsel for the applicants,
Mro.Se.Sarma stated that both the applicants in O.A.8 370 &
408/2002 placed their willingness with the Department for

the Army postal Service.

20 Again all the three applicants were asked by the
Department by letter dated 13.3.2001, drawing attention
to their approval for compassiocnate appointment, whether
they would like to exercise their willingness to join in
other departments within or outside Assam and on receipt
of their willingness, other departments would be.coﬂgulted
to consider their case. The learned counsel for the appli-
cants confirmed that all the three applicants submitted

their willingness in this regarde.

3.  All along the Department had been more than once
informing the applicants that they were on the Waiting

1ist for compassionate appointment as éostal Assistant and
their case would be considered when vacancy became availa-
ble for the purpose. As ocbserved from letter of 25.7.20001
of Department of posts, New pelhi annexed with the O.A.s

the Waiting List of candidates apprcved for campassionate
appéintment had been discontinued by letter No.24-1/99-8é3-1
dated 842.2001 of the pepartment of posts and would no

longer be operated in view of the clarifications by the

contd/=3
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Department of personnel & Training in its memo dated
24.11.2000 and further in terms of subsequent instructions
mentioned in this letter. The practice of circulating names
of the desserving candidates to other Ministries/Deptt.s
had also been discontinued. In the light of these instruce
tions a further offer was made to the candidates approved
for compassignate appointment, and kept on the Waiting List
that they may apply fo; appointment for Gramin Dak Sewak
post subject to their fulfiiling all required conditions
of recruitment and giving an undertaking forfeiting their
claims for appointment against regular departmental vacan-
cies except as per their turn in accord;nce with the
policy for absorption of Gramin Dak Sewaks in regular posts.
This offer was vali¢d for one year and to be reviewed
theieafter. Instructions to implement these orders were
issued by the office of the Chief Post Master General,
Assan Circle making it clear that the Waiting List was
discontinued and dispensed with and extending the offer of
Gramin Dak Sewak post in terms of the Govt. orders received.
The learned counsel for the applicants contended that the
applicants did not wish to apply for the Gramin Dak Sewak
posts and had not done s0.

4, It has been streneously argued by the learned

counsel for the applicants that the Waiting List is only
discontinued and can still be operated. HowWwever, MreA.Deb
Roy, learned Sr.C.G.S.C. emphatically stated that the
Waiting List stands discontinued and dispensed with and
no longer exists. It was also contended on bghalf of the
applicants that the Juniors to the applicants have been

given ccampassionate appointment overlooking their claim.

. contd/=-4
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On scrutiny of the relevant pleadings it was found that

the appointments were not those of any of the persons on

the Walting List of approved candidates for ccmpassionate
appointment, but these were fresh Cases in terms of the
instructions on the subject. This matter was not pressed.
further. From the perusal of the Government orders and
1nstructions in this matter on records as well as the action
of the Government to make alternative offers to the applicants,
it cannot be said that the Waiting List of candidates appro-
ved for appointment on compassionate grounds is still valid.
The learned counsel for the applicants expressed the despair
and anxigty of the applicants in not receiving mny réSponse
from thetDepartment to the willingness given by them for
adjustment in other Ministries/Deptt.s as well as in the

Army Postal Service. Mr.S.Samma learned counsel finally

Stated that in the facts and circumstances of the case the
applicants would be satisfied if their request for enrole

ment in the Army postal Service could be revived by the
Department of posts. He further requested that the Tribunal
may be pleased to issue directions to the Deptt. of posts

to éonsider their cases for appointment in the Army postal
Service and all three applicants would make fresh individual
representations in this regard to the Chief Post Master General
Assam Circle, Guwahati=-1 for further action.

Se It is 8een that the letter fram the Department seeking
willingness for enrolment in the Army Postal Service mentioned

that repatriation back to Civil Division would not be permitted

contd/=5



except on turn and when vacancy arose for canpassim;te
_appointment and again it said that a further undertaking
is necessary to give the conmitment that if found medically
unfit by the ammy postal Service appointment in the said
Department would not be claimed. It is thus noted that

the offgfudid not require appointment on ccmpéssionate
grounds as a precondition. The Deparément in fact picked
uj; those approved for campassionate appointment but not
appointed and sought to take suitable undertaking from

them so that if found eligible and selected for enrolment
in the Army Postal Service, they would continue and be
retained there in absence of appointment in the Department
on compassionate ground and would not claimcappointment

if medically unfit. In the circumstances discussed in this
order and to meet the ends of justice there should be

no bar to the applicants seeking revival of their case for
enrolment in the Army Postal Service subject to fulfillment

of the conditions mentioned in the offer.

6. It is frankly informed by the learned counsel

for the ‘applicants that the applicant in O.A. 4oa/2ooz‘

had not received the offer for Army postal Service , but
that his situation was similar to those of other two
applicants in so far as approval of compassionate appoint-
ment as well as the offer of absorption in other Departments
and the offer of Gramin Dak Sewak posts are concerned and

as such in equity his case may also be similarly considered.
Admittedly, to their credit.there was no objection to:this
suggestion on behalf of respondents by the learned Sr«C.G+S.Ce
Accordingly, it is ordered that all the three applicants

in these 0O.A.s may submit fresh representaticns individually

contd/=6



to the Chief post Master General, Assam Circle, Guwahatdi
seeking consideration of their willingness fof enrolment

in the Army postal Service by giving necessary undertakings.
1f such rqpresentations are received. the Chief pOst Master
General, Assam c1rcle is directed to take up the matter ‘
with the concerned army Postal Service authority, through
Broper channel, for enrolment of the applicants as per
relevant terms and conditions Qithin one month from the
date of réceipt of the representations., The Army Postal
Service authority will in turn consider their cases on
merit subject to fulfillment of terms and conditions
applicable. The decision of the Army postal Service authority
shail be conveyed by speaking order to the applicants
within three months thereafter.

..All the three O.A.s are disposed of subject to

the cbservations made above. NO costs.

Sd/MEPBER (Adm)

Coe
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BEFORE THE CENTRAL ADMINISTRATIVE T T EURNAL
HUWAHATI BENCH

RS ER:N

(An application under section 19 of the Central
Administrative Tribunal Act. 13830

O.ANo,. .-A-Oz/-..... of 2Ras

BETWEEN

Shri Sanjeev Humar Das.

s/o Late Chandrakanta Das

Feeident of Village and Fost Office Fulhati
Diet.skamrup,

enamasaxm Applicant.

VERSUD

1.

1”

Uniaon of India,

Fepresented by the Secretary to the Govi.of India,
Ministry of communication,Department of Fost.

Dak Bhawan, New Delhi.

Fharat Sanchar Nigam Ltd,
Sanchar Bhawan, New Delhi,

The Chief Fost Master Heneral
Assam Circle, Guwahati-1

The Sr. SBuperintendent of Fost Offices
Guwahati Division, Meghdut Bhawan,

o, . Al

Guwahati-l

erxawne s . FRespondents.

FARTICULARS OF THE AFFLICATION

FARTICULARS OF _THE ORDER AGATNST WHICH THIS AFFLICATION

15 MADE:

This application is directed against the action of  the

Fespondents in  not considering the case of  the applicant for

appointment  under compassiconate  Ground  even after the due

approval from the competent authority for such appointment.  This

application ie also directed against the action of the

Fespondents  in discriminating the applicant in the matter of



compassionate  appointment, whereas persons junior o him in the

list prepared in order of priority have been given appointment,

ignoving his case.

e LIMITATION:

Thes applicant declares that the instant

application  has  been filed within ths limitaticon  period

prescribed under section 21 of the Central Administrative

Tribumnal Act.1985,

S, JURISDICTION:

The applicant further declares that the subject
matter of the case is within the jurisdiction of  the
Administrative Tribunal.

G0 EACTS OF THE CASE:

d4.d. That the applicant is a citizen of In&ia and as

such he is entitled to all  the rights, privilegss and

protection as guaranteed by the Donstitution of  India and
Jaws framed thereunder.
d.2. That the father of the applicant was working as  a
Fostal Assistant under Gthe Fespondents and on 24.%.97 he expired
while on duty. Immediately afitsr the death of his father, the
applicant applied for cﬁmpaﬁﬁimnat@ appointment  under the
Fespondents. Fursuant to his such application the applicant Was
called for dinterview before & selection committes  and  the
Fespondents vide letter date 18.6.99 asked the applicant to place
his willingness for enrallment for Army Fostal Bervice.

A COpY o f Cthe afovementioned
communication dated 18.&.%39 is  annesed

herewith and marked as Annexure—1.

3.3, That after such approval the applicant was walting for



%ig appointment as Fostal Assistant on compassionate ground  but
the matter was delayed by the Respondents witﬁmut arny wvalid
veason., The applicant kept on pursuing the matter before the
Fespondents  but  nothing came out in positive. The applicant
submitted representations before the concerned authority  for
garly settlement of the matter but same yielded no result in
positive. Thereafter the Fespondents issusd an order  dated

i3.3.2081 indicating the fact that the name of the applicant is

”

in waiting list and through this letter the said athority also
asked the applicant to place his willingness as to whether he is
agresable to work in any obther department or outside Assam.

A Copy of the letter dated Z.3.0001 is

] annexed herewith and marked as Gnnexure-d

4.4, That the Respondents in the mean time appointed persons
5n compassionate ground who are junior to the present  applicant
sn far it relates to the waiting list is  concerned.  The

Fespondents  in pick and choose basis appointed persons from  bhe

i

said waiting list and in fact the so called wailting list wa
pever made public. Even the Respondents have given appointment to
the persons whose cases were never approved by the higher
authority.

3.5 That the applicant on receipt of Annexure-1  and 2

letters from the Fespondents placed his willingness both for  the

Army Fostal Service as well as for  his  abscrption  in other
departments  but till date nothing has been materialised. It is

o

stated fh&t all over Assam therve are almost 60 vacancies in the
ﬁadre of  Postal  Assistant  including BME  Division  and b e
Fespondents can very well accommodate the applicant against  any
guoh post. Hﬂwever the Fespondents without there being any wvalid

reascn  kept on lingeving the matter only to frustrate the olaim

af the applicant.

L3



The applicant craves leave of this Hon'ble Tribunal for

a direction towards the Respondents for production of recovds in

respect  of vacancy position in the cadre of Fostal Assistant  at

the time of hearing of this case.

B That the applicant states that his case was approved by

the competitent authority pursuant to a selection ang after suoh
approval,  however  the Fespondents have not done anything  till
datd., 0On the other hand the Regpondents are keeping the hope of
appointment  of  the applicant alive by imsuing  various ovders
geeking his willingness and on the other hand they are assuring
Fim that appaiﬁtmént would be made on availability of  vacancies.
But in reality persons  approved and wait listed below the
applicant have been given thﬁ~appointment ignoring the claim o
the applicant and as such e Respondents  have vinlated ths
zettled principles of law.

4.7 That in  the midst of aforementioned activities the-
Fespondents e again issued an  order bearing DI P A
Felavation/Rlg/77-78 dated 18.12.2001 by which willingness from
the applicant was sought for from the applicant for  appointment
in the post of Gramin Dak Seval (EDSY. However the applicant  has

not  placed his opbion for the said GDS post since the said o b

je not  a permanent post. Bince  the case of the applicant has

already been approved in the cadre mf Postal Assistants and there

are almost &8 vacancies available in  Assam Zircie, the

his willingne for

Fespondents ought not to have
appointment/acceptance in GDE post by issuing the aforementioned
order date.l8.12.2801.
A copy of the said order dated 18.12.2081
is annexed herewith  and marked AB

Annexure-3.
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4.8, That the applicant begs to state that immediately after
the death of his father, he applied for consideration of his case
for  compassiondte  appointment  and  acoordingly  the soreening
committee approved his  case for appointment in the cadre  of
Fostal  Assistant. Later on the Respondents for the reason best
known  to them kept the applicant waiting for  such  appointment
without any valid reason. On the other hand the FEespondents are
Rapt on appointing persons from said waiting list in pick  and
o Moo e baﬁie ignoring the claim of the present applicant. The
aforementioned action on the part of the Fespondents oclearly
indicates / the vindictive attitude of the Fespondents in
discriminating the applicant from his  legitimate olaim o f
rnmp assionate appointment. The Respondents being a model employer

cought bo have  maintain a list  in considering  the case  on

compassionate growand. Although  the Respondents i bhelr

gunmnﬁluataun dated 13.23.20081 menticoned that the case of the
dpplicant was in the waiting liﬁﬁ but till date no such list  was
published nor same has been communicated to the applicant.

The applicant craves leave of the Hon’ble Tribunal @ for

a dirvection towards the Fespondents to produce  the list  as

mentioned in the order dated 12.3.2001 at the time of hearing of

this case.

4.9, That the applicant begs to state that presently the
entire family of the applicant is waiting for his employment  so
that the hard days come to an end. The father of the applicant
waz the only earning mamber in his family and after his death
entire family is now facing tremendous financial hardehip. In
these circumstances the applicant  through application  prays
before this Hon'ble Tribunal for an appropriate divection towards

3 3

the FHespondents to

ary order of appointment  of  the

Py e

applicant in  the post of Fostal Assistant under rela ation  of
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considering the case of the applicant for his appointment in the
Cadre of Fostal Assistant under relaxation of normal  Eecruitment
Fules on Compassionate ground.

e Fior  that  the Fespondents b

ave acted contrary to  the

\

provision  contained  in the scheme provided for  compassior
appointment and hence thelr impugned action ignoving his cass are
liable to be sel aside and guashed.

Saa For  that the EREespondents have acted illegally in

discriminating the ca af  the applicant in  the matber of
compassionate appointment whereas persons  whose cases Wer e
approved in the year 2003 have been provided with switable posts
igroring the case of the present applicant.

Sat. For  that the Respondents have acted illegally in not

considering  the case of the Applicant for grant of  temporvary

status under the scheme and as such appropriate direction need be
issusd to the Respondents to extend the benefit of the scheme to

the present Applicant and to regularise his service thereafter.

.8 For that in any view of the matter the sntire action of

B

aside and gquashed.

i

the respondsents are liable to be sel

7

The applicant craves leave of the Hon'ble Tribunal  to

advance more grounds bobh factual as well as legal at the time of

hearing of the case.
E.DETAILS OF FEMEDIES EXHAUSTED:

That the applicant declares that he has no obher alternative

and efficacicous remedy except by way of filling this application.



7. MATTERS  NOT PREVIOUSLY FILED OF FENDING IN _ANY OTHEFR

COURET:

The applicant further declares that Fi ob ey
gpplication, writ petition or suit in respect of  the subject
matter of the instant application is filled before any ocourd,
Buthority or  any  other  Hench of the Tribumal novy any suonh

application, writ petition or suit is pending before any of them.

8., RELIEF SOUGHT FOE:

Under  the facts and cirvocumstances stated above, the
applicant prays  that this application be admitted, recards be
called for and notice be issued to the Respondents to show  cause
as  to why the relisfs sought hearing parties oy perusal o oof

records, be pleased grant the following reliefs:
B.1. To divect the Respondents to issue appropriate order of
appointment to the Applicant in the cadre of Postal Assistant  on

compassiconate ground taking into consideration the approval made

by the competent authority.

B.2. Cost of the application.

B.3. finy other relief/veliefs to which the applicant iz

enbitled to.

S INTERIM OREDER PRAYED FOR:

During the pendency of the orviginal application  the
Applicant prays for an interim order directing the Fespondents to

accommodate  the Applicant in any post  coomensurating  to his

i
~4
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VERTIFICATION

I Bhri  Sanjeev Fumar Das, son of Late Chandrvakanta
] ¥ ¥

Das, residend of Village and Fost Office Fulhati District Kamrup,

;ﬂm hereby solemnly affirm and verify that the statements made in

U

paragraphs M 25, Wb W Wb esy 8. 10 ol S-02. . are true Lo

my knowledge and those made in paragraphs }igv,hﬁ.f?fgﬁgin,nﬂn

are btrue to my information deprived from records and  the

care my humble submission before the Mormfble Tribunal.

' ~
And I sign on this the Verification on this the 1Tday

o

ot Decembey of ZBRZ.

Deponent.
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DEPAPTMENT OF POSTS - '
OFFICE OF.THE CHIEF POSTMASTER GENERAL: AS55AM CTRCLV:GUWAHATI—;

No. Staff/ ~ddmm—iofonl it

/6-9 /28

To,

REGISTERED

\

:Sk&éé;éﬁ@<§ﬁ~£QY;;_Z€)&9y
“olp. ol Chanmclrca 1A . Dd
N8B0 Xeptbale »
MQISf,-)(l%ﬂmhxxtfg (2?536%44«/)

‘Subject :- Deputation to APS .

~ With reference to .your appllcatlon for- Compa551onate
App01ntment dated f;} ({ QL§7 I am dlrected to ask your
willingness for enrollment for the Army Postal Service. Your
selection for enrollment in the Army Postal SerV1ce will be subject

to clearance of Physical / Medical examlnatlon to be conducted

by the Army Postal Service.

If you are found eligible and selected for enrollment
in the Army Postal Service, you will have to give an. undertaking
that you will not claim, repartrlatlon from Army Postal Service
to Civil DlVlSlon‘tlll your turn comes and vacancy arises agalnst
Comp3551onate Appointment under relaxation of normal rules. -

If you are willing for enrollment in the’ Army Postal
Service on the sbove terms and conditions, you may apply in the
enclosed form and submit ¥Wa with the undertaking that if you are
found medically finfit by the Recruitment Office ( A.P.S ), you
will not claim appointment in the Department , so as to reach

this office by 30.6.1992 for taking further necessary action.

Encl:- 1. Application form for enrollment
' in the Army Postal 5ervice.

2. Declaration form. . o ,
' (1 PANgfﬁﬁxégpANG )

APMG” STAFF
0/0 CPMG GUW\HATI -1

to =

1, Individual file of the candidy’es concerned.

dated at Guwahati the _[%ZQ?
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\ A ANNEXURE -2

| DEPARTMENT OF POSTS.
JFFICE OF THE CHIEF POSTMASTER GENERAL 33 ASSAM CIRCLE
_~ - GUJAHATI -781001.

NO . Staff/’lG—ng/BB/Part Dated Guwahati tho /3 -3 - 1oy

Shrl/)p-( 5W£A/ /OI DO'/,("
=S/OL & C. K Dok, Lx-PA
V“r/y x//"f)~ 1<,L4/(}K€L1%3
P&'S)f Koump ?8//04/

Sub:~ Appointment on compassiorate ground under relaxatlon’of
normal rulaes—- case of Srl/ﬁmt.

: .R.ef‘:”-‘ YoL!r. application dated_ :2 ~4-98 o L

ground under relaxation of normal recruitment rules as
and you are in the waiting list since. then. You could not be app01nt8d
so far due to non—aVallablllty of vacancy in thlS 01rcle.

Thersfore, you are asked to express your willingness whathar
you are agresable to join in eny other department within or outside Assom.
‘On receipt of your wllllngness, other department will be consulted to
con81der your cas®e.

‘ .
st:v’"/é — .
(8. Shyam)
C r © APMG(Staff)
For- Chief Postmaster General,
: Assam Circle, Guwahati-=1. -
- Copy to concerned file. o '

- No. S%«éé//g cg/qg

.You werevapprovad on/y ‘//. ?Z? for appolﬁtment on.compassionata'

e
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: DEPARTMENT OF POSTS: INDIA
OFFICE OF THE SR.SUPERINTENDENT OF POST OFFICES,GUW AHATI DIVN.
’ MEGHDOOT BHAWAN 3RD FLOOR, GUWAHATI -781001
O .

N(S7'13/A.~R.claxation:’ng/"l7-78; Dated at Guwabati the 18.12.2001.

. ’ ° ,’ ' '
41 i '\\/(‘X(é\ ’ b ) e t—

o5 “ewmjile Wiy XS

A ST RRAL S
i, ChechiamuKhe
Y0 . [/\LQ_\ \,\y\j\;; Kﬂ m‘fwﬁ

3 a
o

Sub ;¥ Compassionate appeintment proposal of candidates approved and wait listed ~
® willingness for GDS Post, o

A copy of C.0., Guwahati letter No. Stall716-Rig/88/Part, dated 14.8.2001 in c/w

the above mentioned subjeet enclosed hiw for submission of your willingness/acceptance

of GDS post o the office of the undersign on or betore 31.12.2001.

o application will be accepted after 31.12.2001 at this end.

:nclo. | ‘ '
As. Above. ' “, '

Sr. Supcrintendent of Post Offices,
Guwahati Diviston,Guwahati-781001
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Guwahat! Divisian,

Sr. 8

of-Post Offices

Guwahati

781004

£l r
. x
\ Iw:ﬁﬂ%“ “CENTRAL ADNMINISTRAT IVE TRIBBNALgﬁg

GUWAHATI BENCH: :GUWAHATI

| | LG\
, . - &
., In ths matter of :-é .
\ 0.A. No,407 of 2002

Shri Sanjeev Kumar Das
| XY Appliclnt

-lYersus=

Union of India & Others |
Respondents

r
J

_ Written statementé for and on bshalf of Respondants'
Nos.1,2 and 3,

1, S. Kamei, Sr. Superintsndent of Post Offices,
Guwahati Division, Guuahati=1, do hersby solsmnly affirm and say

- a8 follows =

1e ’That I am the Senior Superintsndent of Post Offices,
Guwahati Division, Guwahati-1 and as euch fully acquainted uith
thes facts and circumstances of the case. I have gona through a
copy of the application and have understood the contents thereof,

. Save' and sxcept whatever is specifically admitted in this

vritten statesent the other contentions and statements may be
desmed to havs been denied., I authorised to file the written

statements on behalf of all the respondents,

2. That the applicant applied for eppointment on
compassionate ground.in Postal Assistant (PR) cadre to the Sr.
Supdt. of Post Offices, Guwahati after his father expired,

The case was placed bafore the CSC for consideration
and recommendation, The CSC recommsenfed the case of the applicant:

-and in pursuance there of the compestent authority approved the

applicant for fpﬁbintmont in PA cadre undsr compassionats ground,

Theugh the applicant was approved for aopointment in
PR ceadre on compassiomate ground, he could not bes absorbed due
to non-availability of vacancy. He wae kept aes a wait listed
spproved candidate alongwith other approved candidates, Meanuwhile
the Department of Posts issued a guidelines/instruction vide No,
37=16~/2001-SPG-I dtd,25=7-2001 in pursuaence of ths clarification

Contd..p/2-
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order No,42012/D/2000-gstt(D) dated 24-11-2000 fssusd by ths
Ministry of Personnel land Training, Govt. of India to the
offect that the provision.of maintaining waiting list of the
approved candidate for appointment on compassionate ground has
been dispensed with and deci:ion has bsen taken to consider aueh
vait listed candidates for the vacant poats of Gramin Dak

Sewaks (GDS) subject to willingness and ouitability of ths
candidates for such posts,

In pursuance of these orders ths office of the ceMG ‘
Rssam Circle instructed this office to take steps to discontinue
ths system of maintaining the Waiting List of the approved ’
candidates immediately vide CD's letter WNo, Staff/16/Rlo/86/part, }
‘dated 14-8-2001 with the instruction.to affkeax offer the vacant

- post of GDS to non gbsorbed approved candidat.s whose waiting
list was dispensad with, The aepplicant vas also one of the

unabsorbed candidate and no longer in the waiting list,

The applicant was asked to offer his villingness to
be absorbed in GOS post vide SSPOs, Guwahati lettsr No,B8/A=
Relaxation/Rlg/77=78 dated 18-12-2001 with a direction te
furnish willingness on or befors 31-12-2001.

P4

_ But no reply has been receivod from tho eandidatal
a8 such aasuned that he was not willdng to” work a8 (DS, Since the
vaiting list of the spproved candidates for compassionate
sppéintment hae since been diﬁcontlnuad under the Govts..order
and the applicant being silent (not willing) to be absorbed in.

ths DS post. the spplicant cannot cleim now for sppointment in . )

PR cadre as spproved earlier, ' \ | “i

3. That uith regard to the stateaments made in paragraph 1
of the .pplication, ths respondents beg to etate that the
applicant was spproved for appointment in the cadre of Postal ;'”
Assistant on compassionats ground vide order No, Sta?f/16~m1sc/97, .
datod 11=11-99 on recommendation of ths Circle Selection Committoe;
Bnt he could not be appointed and absorbed due to non availability
of required vacancy and kept in waiting list along with other ,
8pproved candidates. The contention of the applicant to the fact 1
that the persans junior to him in the approved 1list has bsen.
appointed {s not corrsct, '

*

Contd..p/3=
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&, That with r.gard to the statemsnts made in paragraphs
2,3,and 4,1 of the application, the respondents have no commsnte,

5. That with regard to the statemsnts mede in paragraph
4.2 of the application, the respondents beg to state that the
spplicatton:of the applicant for compassionate eppointment in
PA csdre uwa® processed and placed before the Circle Selection
Committee, On recommendation of theé C.S.C. thes applicant was
approved for appointment in the cadre of Postal Assistant on:

_compassionate ground vide order dated 11=-11-99 along uith other

8(eght )candidates, The applicant willingness was called fof .
enrollment for the Army Postal Services in order to asbsorb him_ T

which was nothing wrong. '

6. That with reéard‘to ths statements mads in paragraph
4.4 of the spplication, the respondents beg to state that the
contention made by the applicant to the fact that the respondents
appointed the psrsone junior to him in the waiting list have

been appointed on compassionate ground is not trus, 'In fact the
respondents took various steps to absorbe the spplicant till
dispensing and discontinuing of the waiting list of the approved
candidate i.e. on 14-8=2001, It is added hers that the waiting
list of the candidates has besn discontinued w.e.f. 14-8-2001 in
pursuance of ths instructions/quidelines issusd by the Ministry
of Personnel and Training, Govt. of India in its no 42012/4/2000-

EST(D) dated 24-11-2000 circuleted vide postal Directorate, New

Delhi No,37-16/2001-5P8-1 dated 25-7=-2001 which was cemmunicated
to the applicant vide letésr No.Staff/16-R1g/88/part, dated
14"8"20010

7. That with regard to the statements made in paragraph ~ff
4,5 of the epplication, the respondents beg to state that the
vacancy meant for compassionate sppdintment was not available
for absorption of the aspproved candidates. Therefors, the
spplicant could not be eppointed till discontinuation of the
waiting list of the sppecved candidates,

8, That with regard to the statemants made in paiagraph
4,6 of the spplication, the respondente beg to state that the
contention of the gpplicant is not correct.

9. That with regard to the statemsnts mada in paragraph
4.7’of the application,the respondents besg to state that the
willingnesé of the applicant was called fof as per the guidelines .
issued by the Department to sbsorb him as Greamin Dak Sevak eobjoct
to his willingness eince the waiting list of the approved
candidates has been discontinued,

L——/’{/ . . . . ' Contd...pfd- v
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10. That with regard to the statements made in psragraeph

4.8 of the epplication, the respondents beg to state that the
epplicant could not be appointed in the cadre of PA as narrated
in the foregoing paras due to non availability of required

vacancy for this purpose.

1. That wibh regard to the statements made in paragraph
4,9 of the aphiication, the respondents beg to Sbate that since
the waiting list of the approved candidstes ffem appointment to
the cadre of P.A. hase been discontinued since 14-8-2001 in thie
Circle, the respondents are now not in a pesition to asppoint

the applicant under the compassionate ground,

12, That the respondents have no comments to the statements.
made in paragraph 4,10 of the application.

13, That with regard to the statements made in paragreph -
5.1 of the application,the respondents beg tc state that the
contention of the applicant is not correct, '

14, That with regard to the statemente made in paragraph

5.2 of the application,thes respondents beg to stats that there
is ne contrary action in part of the respendents, The respondents
have been acted as per the rules/guidelinss of the Deptt./Govt.

of India.

15, That. with regard to the statements made in paragraph

5.3 of the spplication,the respondents beg tc state that the
caces after 14-8-2001 have been consider afresh and action

taken accordingiy.

16, That with regard te the statements made in paragraph
5.4 of the application,the respondants beqg tc state that Rax the

| ground stated in foregoing paras case of the applicant can not

be taken fof consideration neow,

172 That the respondents have no commente to the statements
made in paragraphs 6,7,8, 8,1, 8.2 and 8,3 of the application,

18, That the applicant is not entitled to any relief
aought for in the application and the same is lisble to be
diskissed with costs,

Contd....p/5=
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I, S. Kamoi, Sr. Superintendent of Post Offices,

Guwshati Divieion, Guwahati=781001 being duly authorised and
compstent to sign this verification do hersby solemnly
effirm and state that the statements made in paragraphe /,

L{') /2) /% + /701‘ the application are trus to my knowledge
and belief, those mads in paragraphs,?/ 3 5 /7/ /4 74 being
matter of record are true to my infofmation derive&‘ there
from and those made in the rest ars humble submission before
the Honfble Tribunal, I have not suppressed any material
facts, S | | .

AND: I sign thie verification on this the O th day
of M(:Lva/@ '

DEPONENT

G oo

Sr. Superintendent of Post Offices
Guwahati Divisian, Guwahati - 781 001

-o 00-
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No. 37;16/2001-SPB-1 X ey rmE
, jovernment of India N < g 118008 :
. o . . . i L 3i~‘«‘/8"(" <
Ministry ()f Communicalions. \ o 1 ‘ °
Department of Posts N B R S
, , 57"’"'-’“"";"{’
Dak Bhavan, Spnsdd Marg
“New De;lhi—i 10 001 \
Dated : 25" July, 2001
To :
All Pr. CPMsG - _
A CPMsG - |
Subject . Compassionale nmrminlnll_.en! proposal of candidates approved fot
" the same who have been kept in the wail list prior to this office
‘ letter No. 24-1/99-SPB-1 dated 8.2.2001. w
Sir/Madain, o
L o - 6!
‘ ] am du'e.ctilad to attract your atlention to this office leller N().‘24-|/99_-_S_BI§_-J dated -
82.2001 on the above subject in which  instructions were issued regarding dis-" -
assionate appointment in’

ndidates approved for.comp
[t was mentioned in the above

of Personne! & Training i
( of approved candidates fot

continuation 'of waiting list of ca
consultation with Department of personnel & Training.
fetter that as per the clarification given by the Department
their O.M. dated 24.11.2000, maintenance of the wailing lis

compassiohate. appointment  was_10 be disconiitulegl_m_iln_;_ue_(}hltel‘,y if not already
T diSC‘),"_li'lUC,.ii_mLcLlJml._l|J.e,ciau_cl,id_alc.s__\;v_hs)_&6..._11_0_!13,6_&-,.Q.'.‘S.?li?ﬂjly_.__il‘_ lie -wait list fot

M
2

4
;
1
]

_ willingness.

not be appoi_l_‘\‘t_e_(_l_l_(:i;i@?(‘():"want of

appoinlment it compassionale ground bul who _could _
Vawﬁ’;limit may he asked to c,‘glpf‘clsidlhcir__\ﬁi},l_i_tggﬂg:‘_@i for consideration by
()LWH\!MS siould be circulated to olher Ministries subject to their

Training in their Q.M. No14014/18/2000-

2 The Department of Personnel and
Estt(D) dt..22.6.2001 circulated vide this Office letter No.24-1/2000J-S0 3-1 (.6.7.2001

s directed that in future the Committee for considering  request for appointment on
colm)assidnatc_ grounds should take into account the position regarding availability of
vacancy for such appointment and it should limit its recommendations 0 appointment ol
C@M only in a really deserving case and only if vacancy meant for
appoiniment on couhlﬁ@@ﬁﬂrﬁgﬁvﬁﬁable ‘within'a~year in the co.nciemed

administrative Ministry/Department/()l'_ﬁce, that too within the c'elliﬁ‘g ~(_)I:.§f’{omg_5__f;l(zi"q"tincies;'
. falling under DR_quota_in any Group 'C' or D' post rescribed i tiiis/rregard_f The:

practice of circulating names of ihe deserving applicants to ot

e e i e T

her Ministries/—Departt‘neﬁts ,

@efe)
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Since wait listing of candidates for compassiot
sispensed with chance of absorption of the approved candidates kept in the waiting list
against vacancies available within 5% ceiling of direct recruitment quota in this

Department or elsewhere is remote. This may cause hardship to the approved candidates

who- have been waiting for some lime. In consideration of these aspects. it has been now

decided to consider such wait listed candidates for the vacant posts of ramin Dak

‘§6@Tlg_lf they are willing and eligible_for the post. Therelore, you arc requested to offer
(/3D§_,\_l9_(;_ancies Lo the uc_l.eilgc_:gg_eﬁl}_l_s of rc'gul"gn' cmployees (Group ' or Group ‘DY) who are
already _approved for _appointment on_compassionate. grounds_and_are still waiting

' Such approved

quggption for want of regular departmental vacallgi_e;g,a_s_og_&ZZOOl.
candidates will, however, be appointed against GDS posts subject lo their fulfilling
alifications, elc.. It will have to be

required conditions of recruitment like educational qu ns, elc.

approved applicants that with their acceptance of the GDS posts, they
on any special consideration against regulaf
id have to take their turn as per present
of their appointment against future
ined from these.

jale appointment has been

made clear to the
~ would have no further claim for appointment
dcparl.mental vacancies and that they wou
departmental policy for (IS, in ‘the matler
departmental vaca_ncles‘ An undcr_la_l;mg,jn this regard may _be obta

candidates before giving any. appointment.

4 Aclion may be taken o ascettain the willingness and choice of stations, if any,
from the approved. and wait_listed candidates for. consideration of tl)f;_i_xj'_zygpoint[n_ei\l_

from the ap
against_GDS_posts and necessary follow up, action may be taken as_per_the above

instructions. However, wherever ‘r_e,_c_rui_l,ment__g_l__c_gi(_)u to Gl up '_QDlS__pos_lg_is__ralready in

t aclion may continue and_these posts gmx,nﬂLhe_DILel;e.d__&Q__V.\millistgd

progress, tha
c_ggglidatés.*“

5 Offer of GDS posts to waillisted candidates yil_l_bg_yg_li(_l“_for one vear and the
.:sglgjy'\.g_,w_ill__l)_e__rgj{ie\vecl afler one year. n the meantime, action taken report indicating
number of GDS posts offered to wait tisted candidates and the particulars of beneficiaries
may be reported quarterly to (his Directorate beginning with quarter ending 10.9.2()01.

Yours faithfully,

A

(A K. Dash)
Director (Staff)

-
-
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No0.42012/4/2000-Estt.(D)
Government of India
Ministry of Personnel, PG & Pensions,
Department of Personnel and Training

‘New Delhi o T
’) (} ‘ (

*  Dated the November, 200()
OFFICE MEMORANDUM

Subject: -Compnssxonate app0111t1nent proposal of Department of Posls for
Rclamtlon of 3% hmlt

.The undersigncd IS dirccted to refer to Department of Posts U.QO.

- No.24-1/99-SPB-I dt. 24.10.2000 on the above subject and to say that {n

U.K Nagpal’s case';"the Supreme Court has held that as a rule appointmenis

‘in public service should be made strictly on the basis of open invitation of

applications and ‘merits and appointment on compassionate grounds is an
c*ccepuon to the rule. Any such exception should, therefore, be made to the
minimum possible extenl say one or lwo per cenl-or maximum of live per
cent and if it exceeds that it will no longer be an exception. Further any
relaxation of the 5% limit even as a temporary measure will lead to bulk
appointment on compassionate grounds which is bound to result in dilution

‘ol standurds. As appointment on compassionaté ground is not based on

merit and it is also not through- open competition-it would;—therefore,

-"adversely affect the efficiency of the administration and hence would not be

in public interest,

2. The sc‘heme of compassionate appointment already provides lor

. objective assessment of the financial conditions of the family. There is / was.

no provision for approving cases in the absence of vacancics for
compassionate appointment and keeping them in the Wmtmg List. The
Waiting List for compassionalc appointment rcferred to in our OM dated

- 9:10.98 docs not refer to cascs already approved for such-appointment but —-

those wantmg for consideration and accommodatnon for such appointment by
the wmpclcnt authonty. The question of onsideration and accommodation
‘would arise only if there 15 vacancy for that purpose.  In any case. it is the

competent authority in the office where there is a vacancy to accommodate

the applicant has to decide on the merits of the case. -1lence, in the absence

Jo ol vacaney) no useful purpose would, be served by consideration -and

B
E
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: | approving and keeping the applicant’s casc in the Waiting List. lence. the_
“applicant has to be considered only when there:is a vacancy 1o accommodate

and-that too by the competent authority in that officc. It was, therefore, not
Correct on the part of the Department of Posts to have prepared a Waiting

List of approved cases for appointment’ on compassionate grounds when

there were not sufficient vacancies to accommodate them.

3. hny relaxation of 5% limit, even as a temporary measure, for making
.appoir;lltmcnt on compassionate grounds will have repercussions in other
Ministries/ Departments as :t will lead to similar demands from them als»
and thus it will lead to bulk appointments on -compassionate grounds in the
Government of India at the cost of meritorious candidates who may also be
cgugll!‘y deserving ones which-will not be in the public interest.

3. Ilaving regard to the above position, even on reconsideration, therc is
no scope for relaxing the ceiling of 5% even as a temporary measuro for

I ~ making appointments on compassionate grounds. . It is, therefore, ‘Tegretted
~ that the propossl of Department of Posts ‘for the same cannot be agreed to.

o | (KK Sha)
s ) | Director

Tel. 301 1479

~To

\

Dciatt. of Posts

Shri A.K.Dash, Director (Stuﬂ)v |
New Delht - - . ‘ .




DEPARTMENT OF POSTS:INDIA
OFFICE OF THE CHIEF POSTMASTER GENERAL
_ : " ASSAM CIRCLE:GUWAHATI-781001
\o.Staff/16-Rig/88/Part .. Dated at Guwahati, the 14" Aug;
‘To \g)/ : SRR
- All Divisional Heads In Assam Circle. Lot
(ssPos, GHy) : SRR

Sl{b:- OMpassion

.
. '

- . 1- ¢ :
{ : hasg already Issued Instruction for',discontinuatlon of waiting list of candidates approved
s for compassionate appolr)tment..ft,-:xps clearly. mentioned that the maintenance of

walting list of approved. candldafec.fs’r\'oulg' immediately be discontinued if not already -

discontinued. In Dte In its IeLter'No’:24~1/2001-SPB.;I dated 6.7.2001 circulated under

‘ this office letter of even number: datedhi81.7.2001 has directed that In future the.

comml;ttee for considering requeSt'ng-‘aptjibln,tment‘ of® compassionate ground should
take into account the position regarding availability of vacancy for such appointment and

against the vacancy meant for appointment on compassionate ground Is avallable within

quota-in any group-C or D posts prescribed in this regard. The practice of circulating
names of the deserving applicants to other departments has also been discontinued. '

|
[
i
|
} .
|

2" In our circle we have got total 27 candidates for PA/SA, 16 candidates for
Postman/Mailguard cadre and 47 capdidates ..for.Group-D cadre approved between
7.12.93 to 11.11.1999 and they arg, kept in 'the waiting list. Since wait-listing of.
candidates for compassionate appoiptment hds been dispensed Wwith, chance’ of
absorption of these approved candidates in the waiting list against vacancles available
within-5% ceiling of direct recrultm_ent"quota Is remote. This may. cause hardship to the
approved candidates who have been waiting for quite a long period. In consideration of
this aspect Directorate has decided to consider Such-wait-l_!_sted candidates for vacant

+ posts of Gramin Dak Sewak if they are willing and gligible for t

employees (group
ground and are still awaiting absorption for want of regular departmental vacancles as

on 8:2.2001. Such approved candidates will however be appointed against GDS posts
subject to their fulfiling all required conditipns of recru

n D hey W l.hv".n‘f her_claim for in

h r

g ‘\-.,‘ 3 s ‘:% . . .
R - S D

Directorate_in consultation with -Department of Personnel and Training -

it should limit its recommendation 'er appointment gnly in a really deserving case )

a year and that too within the ceiling of 5% of vacaney falling under direct recruitment - -

he post. As per Instruction

“ of Dte you are therefore requested to offer GDS vacancles to the dependants of regular * .
-C or D) who are already approved for appointment on compassionate . -

itment like educational -

qualification etc. It will have to be made cléar.to the approved applicants that with thelr -
. , o any . -

Conod‘ |

P g s LT Ly

N
.
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3. The list containing names of all the approved candidates is eiﬂo'sed-

division-wise. You may lake aclion to ascertain

the willingness and choice of stations, if

any, fiom the approved and wait-listed candidates for consideration of thejr &
appointment against vacant GDS post and necessary follow-up action may be taken for
the above instructions, However, wherever required action to fill up GbS posts is already

I progress that action may'fcpngi_;'lue and these

candidates. e,

posts may not be offered to wait-listed

4 Offer of GDS posts to wail-listed candidates will be valid for one year and

the scheme will be reviewed aflerwne year.,
. . ~ : ’ P
indicating number of GDS posts offered to w

In the meantime, action taken report
ail-listed candidates and patticulars of

beneficiaries may be reported quarterly to this- office beginning with quarter ending
30.9.2001, for onward tiansmission‘to Directorate. '

Encl:AA
Copy to :-
The  Postmaster General,  As
Information.
: .
| ,.'o » » 3 "‘,’
A . o~ “ \
,b -..

(AN.1.Kachari)
Chief Posumaster General
Assam Circle, Guwahati-781001

sam - Region, - Dibrugarh-786001  for

<ot ,M
’ Chief Postmaster General
Assam Region, Guwahati-781001

2241
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LIST OF WAlTlNG APPROVED CANDIDATES

NAME & ADDRESS

|

C ADRE IN
WHICH
APPROVED

DATE OF APPROVAL

"Sri Nazimuddin Ahmed'
Sqgn of Nausad Ali Ahmed,
Ex Postinan, Guwahati HO

PA cadre

3.10.97

Md Mantaz Ali,

S/o late Mehboob Ali,
Ex Sorting Postman,
Guwahati HO

‘ PA cadre

.

11.11.99

Sri Bhaskar Boro,
Son of Liale Mukunda Boro
Ex Postiman, Guwahati HO

PA cadre

TS

Sri Sanjib Kumar Das,
S/o late Chandra Kanta Das
'Ex PA Guwahati HO

PA cadre

L1199 -

Md Nurul Haque,
S/o late Sahruddin Choudhury.
Ex PA Palasb'm SO.

PA cadre

TLI199

1/8¥i Dipak Medhi,

S/o late[Kanak Ch. Medhi,
Ex Group D Guwahati HO

PA cadre

TLI199

Sri Lakshya Bora

Ex Group-D PSD Guwahati

Son of Ialc Krishna Kanta Bora.

PA cadre

TRIKE

Sri Rabm'Ch Das

| Slo Iate Surcndra Nath- I\Y

Ex PA Ou\\ ahati HO

PA cadre

101199

Sri Pronab Kumar
S/o lalc Naren Ch, Kumar,

| Ex Posiman, Khanapara

Postman Cadre

6.10.97

10

Sri Blmban Rabha
Son of Llatc Dinesh Ch. Rabha,
Ex Postiman, Rehabari HO-

Postmian cadre

1.1199

11

Smt Joymati Baruah,
‘W/o lale Biren Ch. Baruah
Ex Postman, Ulubari SO

Group-D

7.10.97

St Dipali Kalita,
Do late Sibanjath Kalita,
Ex Postman, Bharalumukh SO

Group-D

6.10.98.

13

Smt Pddumi Das
Wio la’le Harihar Das
Ex Group D, Athgaon SO

Group-D

111,99

14

Sri Kamal Choudhury -
S/o lale Putul Choudhury
Ex Group-D Guwahati HO

Group-D

111199

3
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DEPARTNEN T OF POSTS: ISDIA o
OFEICT QF llll SICSUPERINTERNDENT OF POST QUEPICES.GUWATLATTIDIVN. it
|0
MEGHDOOT BHAWAN ARD FLOOR GEWATIATT 781001 |
tay, - ' . ' - S . t
Hi SO AVA-Relasation Rl 77-78, s Dated at Guwahadi the 18,122,200t ';
s i.:
i A
I,
; i
' B!
; . . .
i ' SFnh: Compassionale’ .||\|»mmlmn| proposal of L.nmlulnlu nppl(v\ul and wait listed” - :
' i willingoess for GDS Post, : 2 . '
A chp_\‘ of CLOL, Binwalpati leter Wo, St 0-Rig:88A%mt, dated 14.8.2001 in chv '
e above mentioned subjeet cnclosed hw for submission of your willingness/aceeptance i
ol CGEX post o the oftice of the undersien on or before 3122000, ‘ |
} Socapplication will beaccepted alter 30122001 at this end, ‘ i
NI o 1 | ~ - ' | N 3 ‘
I inclo. . 0 \
Ag. Above, : ) - )/
S, Supenntendent ol Post Oftices,
P Guwalati Division, Guwahali-78 1001
: '
i
1
i s
"
!
" |
H}
Vo :
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DEPARTMENT OF POSTS

dFF ICE OF THE CHIEF POSTMASTER GENERAL : ASSAM CIRCLE: GUWAHATI - 781 001

NO. STAFF/16-MISC/97 - dated at Guwahati the 11" November, 1999

~ On the recommendations of the Circle Selection Committee, the Chief
Postmaster General, Assam Circle, Guwahasti has been pleased to approve appointment of

the following applicants under relaxation of normal recruitment rules in PA/SA,

Postman / Mailguard' and Group-D cadres. The candidates are listed below
according to seniority as per the date of receipt of applications. ‘

Itis clarified that the above cases have only been approw}ed for recruitment
under relaxation rules by the Circle Selection Committee and the said approval does not
confer upon the approved candidates any right for immediate absorption as their

appointment will be further subject to availability of vacancies as per the extant rules

governing the recruitment under relaxation of normal rules.

Their appointment will further be subject to verification of their eligibility
which will be verified by the appointing authorities from the original records vis-a-vis the

eligibility criteria. Accordingly the approved applicants will be required to produce -

original certificates especially- certificate of educational qualification, date of birth etc
which will be verified personally by the appointing authorities regarding their genuineness
before appointing them.

PA / SA CADRE

Sl CO/RO file mark Name of the applicant  Name of the deceased Relationship
Employce & post held

Cases undér CO’s Jurisdiction

01 Stafl/16-42/96  Md Montcz Ali Late Mahboob Ali Son
. B Ex Stg Postmar,
Gu\mh;n‘j GPO-
02,  Stafl16-1/97  Sri Bhaskar Boro Late Mitkuada Boro | Son
- ‘ - Ex Postinan, GHY GPO 4
03 Staf/16-1/98  Miss Bulu Das Late Hanmolian Das Daughicr
: Ex PA,Tambulpur SO
04 Stafl/16-9/98"  Sri Sanjcev Kr Das Latc Chandra Kanta Das Son.
/ . . .~ ExPA, Guwalati GPO .
05 Stafl/16-10/98 i..Md Nurul Haque . Late Sahamddm Choudhury Son
R ) . Ex PA Patashbari SO -
06 SIG-1U98 BriDipak Medhi.  Late Kanak ch Modh o Son

Ex Group-D,Guwahati HO

& T wuv 1999 3
*
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07

08

09

S1afl/16:18/98 Mrs Gitema Devi

&

. Stafl716-2/99

Stafl/16-5/99

)

e

Late Daneswar Sarma  Wife
Ex PA, Nalbari Dn.

o _-LUpper Age of Mrs Gitema Devi has been condoned .

Cases under RO’s |'uris'c"lictioq'

10

11

12

13

14

I5

16

17

18

19

20

21

Staff/23-28/96/RP

Stafi23-11/97/RP

Stafl/23-16/97/RP -

Stafl/23-18/97/RP
Stafl/23-19/97/RP
Stafl/23-22/97/RP
Stafl/23-1/98/RP
Stafl/23-9/98/RP
swmb-’go@smp

. v

Stafl/23-13/98/RP

Stafl/23-17/98/RP

Safl/23-7/99/RP

Sri Lakshya Bora Late Krishna Kanta Bora Son
. Ex Gr.D, PSD Guwahati
Sri Rabin Ch Das Late Surendra Nath-1V Son
Ex PA Guwahati GPO
Sri Siddartha Sankar Paul Late Mrinal Kanti Paul Son
. ' Ex Acctt, o/o SRM Siichar
SriPradipKrDutta  Late Subrata Kr Dutta ~ Brother
23 Ex MM, SRO Dimapur
Sri Rajen Kodch Latc Momal Ch Koch Son
o Ex NG Dhemaji PO '
Sri Samarendra Hazarika Late Lohit Kr Hazarika Son
Ex SPM Margherita SO
Smti Smritikona Das Late Budhamoy Das Sister
. : Ex PA Badarpur SO
" Sri Chitra Narayan Bharali Sri Hircswar Bharali Son
' Ex SPM Majuli Bongaon SO
1 ) ’
Sri Samiran Das Latc Subal Ch Das Son
: Ex Mail Peon,Diphu PO
Sri'Tanay Bora Sri Suchen Ch Bora Son
' Ex LSG SA,SRO Tinsukia
Sri Dipak Malakar Latc Durga Sankar Malakar Son
. Ex PA Tinsukia HO
Miss Sangeeta Das Late Kamal Ch Das Daughter
Ex PA Doom Dooma SO
Sri'Navajyoti Das Sri Padmeswar Das Son
Ex APM,Diphu HO
Th.Gopen Singh Late Th Sanatomba Singh Son
Ex MM,SRO Dimapur

POSTMAN / MAILGUARD CADRE

SWafl/16-27/97  Sri Dibakar Rabha

01

Late Dcbas | Son

g ¢
{
oo o




02

03

04

05

06

SN
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Stafl/16-28/97  Sri Binod Bordoloi ‘Late Kusum Ch Bordoloi

o . ExLSG HRO RMS GHY
Stafl7/16-3/98  Sri Subhash Dey Late Sunil Cj Dey

v ' : Ex SG MM HRO GHY
Stafl/16-26/98  Sri Bhuban Rabha ‘Late Dincsh Ch Rabha
Ex Postman,Rehabari SO
Safl/16-27/98  Miss Binita Baishya  Late Kandarpa Baishya
' Ex SG MM HRO Guwahati

Stafl/16-3/99  Smti Anu Boro Late Moni Ram Boro

. * :Ex SG MM, HRO GHY

.

Cases under RO’s jurisdiction:

07  Staff/23-12/97/RP Sri‘Simangshu Chutia  late Gana Kanta Chutia
Ex MM Simuluguri
08 Stafl/23-2/98/RP ‘Smti Arati Rani Db~ Late Gopal Ch Deb
1 Ex Postman, Tarapur SO
Upper Age of Smti Arati Rani Deb has been condoned.
09 Staff/23-5/98/RP Sri Babul Ch Das Late Narayan ch Das
Ex MG HRO Silchar
10 Staﬂ‘/23—6/9i§/RP Sri Ajoy Kr Chetia late Rohini Ch Chetia
' Ex MM SRO Tinsukia
GROUP - D CADRE
1| Stafl/16-88/93 Smti Narcmai Bordoloi  Late Babul Ch Bordoloi
) Ex MM Chaparmukh SRO
Upper Age of Smti Naremai Bordoloi has been condoned.. '
02 Stafl/16-15/95 Sri Atul Ch Boro Latc Bularam Boro
) Ex SG MM,GHY RMS
03 Stafl/16-39/96 Sri Uttam Ramchiary Sri Lolit Ch Ramchiary
Ex Postman,Blmwaniplq SO
04 Staff716-21/98 Smti Padumi Das Latec Hanhar Das
. Ex Gr.D, Athgaon SO
Upper Age of Smti Padumi Das has been condoned
05  Stafl/16-22/98 Mrs Manju Medhi Late Kartic Medhi
Ex SA Guwahati RMS

Upper Age of Smti Manju Medhi has been condoned.

Son

Son

Daughter

. Son -

Daughter

Son

‘WiIe

Son

Son

Wife

Son

Son

VWife

Wife

. %
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Stafl/16-29/98 Smiti Pratima Talukdar  Late Ramesh Ch Das

06
' Ex OS Cash, Rangia SO
07 Stafl/16-4/99 Sri Kamal Choudhury ~ Late Putul Choudhury
Ex Gt D, Guwahati GPO
Cases under ROQ’s Jurisdiction :
08 Stafl/16-26/95/RP Miss Gita Dcka . Late Joy Ch Dcka
Ex OS Mails,Darrang Dn
09 Staff/23-2/96/RP Sri Pramesh ch Das Sri Mantu Das Patni
’ ) Ex Postman,Karimganj Bazar
10 Sl:xlf/ZZ!-l()/‘)(;-Rl’ Sri Somanta Gum Latc Kaliram Gum -,
. Ex Postman,Kamalabari SO
11 Staff/23-12/96/RP SriKandarpaKeDas  Late Gauranga Ch Das
s o ‘ .. *  ExMGHRO Silchar
12 Stafi/23-18/96-RP Sri‘Babudhan Dhree  Late Bijoy Kr Dhree
. - ‘ . ' Ex OS Cash Siichar HO
13 Stafl23-21/96-RP Sri Prasanta Sarma Late Anantanath Sarma -
S N Ex Postman,Dibrugarh HO
‘ C e, oo
14 Stafl/23-22/96-RP Miss Ajnabi. Soiiam: Late Tek Bahaqfxr Sonam
S Ex Postman,Bindukuri SO
15 Staﬂ’/23-26/96‘-RP Sri Biswajit Easunmtary Late Dcbaram ﬁasumnlary '
' ‘ ’ Ex Postman Chapanalla SO
16 Stafl/23-2/97-RP Sri Tilak Ch Bordoloi late men Bordoloi
.. . : Ex SPM Kampu{,SO
Upper Age of Sri Tilak Ch Bordoloi has been condoned :
17 Staff/23-3/97-RP Sri Jyotish Ch Das late Jyolinno_\; Das
5 - Ex MM TMO Badarpur
18 Stafl/23-10/97-RP Smti Simala Basumatary. late Rajkumar Basumatary
, » Ex PA Udalguri PO
Upper Age of Smti Simala Basumatary has been condoned
19 Stafl/23-12/97-RP Sri Bijoy Kr Das Late Nikhil Ch Das
- Ex SA SRO Dimapur
20 Stafl/23-20/97-RP Sri Pankaj Das Late Parcsh Ch Das
Ex Postman,Dibrugarh HO
21 Stafl/23-21/97-RP Sri Monbahadur Chetri  late Bhim Bahadur Chctﬁ
- Ex Mail peon,Doom Dooma SO
[ 4
22 Stafl/23-4/98-RP Smti Chenchi Singphow  Late Gopal Singphow
. Ex Gr.D Margherita SO
" Upper Age of Smti Cheneni Singphow has been condoned
P T s S At U WU Sy e e e s HL g ) @ )
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23 Staf/23-7/98-RP Miss Bhagya Gogoi late Jyotish Gogoi " daughter
‘ , ' Ex MP,Chabua SO B
| o
24 -Stafl/23-8/98-RP Sri.Babul Ch Panging late Kauram Pangmg Son
- Ex Gr.D Lilabari Airport SO '
25 . Stafl/23-18/98/RP Sinti Puspa Kumari late Sri Prasad Kurmi - Wife -
: Ex Gr.D,Dibrugarh
26 Siall23-4/99-RP Sri Pradip Garh late Mangal Garti Son
.o Ex Gr.D,Tinsukia HO

The following cases were rejected by the CSC :
» ol : ,
0] Stafl/16-28/98 Sri Arun Kr Brahma late Kameswar Brahma Son
Lt Ex HSG-1l HRO Guwahau .

02 Stafl23-1/%7 /RP Mrs Apama Das Late Kanailal Das T Wife
: Ex SDIPOs, Jorhat
03 Stal/16-30/98 Smti Kanchan Hazarika Late Chandra Kanta Hazarika ~ Wife
: o Ex PA Dispur SO
04 Stafl/ l6-37/§5-RP Smti Basanti Mahata Late Badan Mahata ‘Adopted daughtcr
' ‘ ) Ex Gr.D Karimganj HO E
05  Stall/23-14/98-RP Sti Suni Borah Late Ganesh Ch Borah

Ao e

| : . [EPANGERNUNGSANG]
7 All Divisional Heads in Assam Circle for information. ‘ ‘

. ~ APMG STAFF
2. The Postmaster (;cncml Assam Region, Guwahati. A copy of the list 0/0 CPMG,Guywahati
may be kept in the mdmdual file of the cmdldalcs concerned. IR

3. Conccmcd Dcalmg Asstt, CO for keeping a copy of the list to the o \ P Q,(
Individual file of 1hc cahdidates concemed. [ 1 PANGERNUNGSAP

; APMG STA .

’ 0/0 CPMG GUWAHATI - 1

|

2k o
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EEFORE THE CENTRAL ADMINISTRATIVE TRIRUNAL ‘
BUWAMATI BENCH 42

A NO. 487 782

Banjeev Kr. Das
cennsanascase Applicant
YA

Union of India
I I A A A A I Rf’?‘ﬁpmﬁfde,’?t

REJOINDER FILED BY THE APPLICANT AGAINST THE WRITTEN STATEMENT

FIQEH BY THE RESPONDENTS

1. © That the applicant has received & copy of the /éritten
statement and has gone through the same. Save and gucept  the

statement which are not specifically admitted hereinbelow, rests,

may be treated as total denirl., The statement which are not borme

on FQCQPéAFhE‘REﬁQQNdQHtﬁ are put to the strictest proof thereof.

2. That with regard to the statement made in pah&'ﬁh‘ af  the

Written Btatement the applicant offers no comment on it.

RN That with regard to the statement made in para 2 of the
Written Statement the applicant begs +to state that the

respondents themselves have admitted the fact that the selection
of ‘the applicant for appointment in P.A. cadre was approved by
the competent authority. It is stated that the name:, of the
spplicant was  hkept in waiting list and persons below him have

Y e

been offered appointment in P.A. cadre vide order dated 25.2.2843
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fignmring his claim. The contention of the respondents regarding

non~availability in P.A. cadre is a false statement.
|

That the contention regarding issuance af
R S
puidelines/instructions for GRS Posts does not debar the

lepplicant for considering his case in P.A. cadre as the previous
|
i
procedure  of maintaining waiting list has not been canceled but
Freit same has been discontinued only. Again,  taking into

4
§

consideration the order 25.2.2083%, it is quite clear that
ccompasonate appeointment is still being made from the said waiting

liwt, but same has been dome in pick and choose basis,

The applicant was asked for his willingness for
apbmintment i BDY Post but he did not place his willingnegs. for
Ethe said post on  fthe count that his case has already been
spproaved for appointment in PA cadre.

' A copy of the said order dated 28.2.20¢3

i annexed herewith and marked BS

GBrrexure-RI-1.

"4, That with regard to the statement made in para 3 to 18 of
Ckhe Written &Statement Lthe applicant while reiterating and

regaffirming the statement made above begs to state that as
c@ntamded by the respondents the waiting list maintained by them
has heen cancelied as  the new guideline/instruction dated

(2372801 has been issued. However, from the wordings from the OM
|

cdated 25.7.20881 and its subseguent clarification issued from time

‘t? time it dis very clear that the list (wait list) has been

‘discontinued but not canceled and as such till  availability of

fposts in PA cadre willing wait list candidates may plage their



-3

option  for absorption against GDB posts. Since GDS posts  are

temporary and no promotional avenues are available, the applicant

|
|

did not place his option for the said post. On the other hand the
;FEﬁpGHﬂEﬁtﬁ with some malafide intention appointed 6 Jjuniors on

compassionate ground ignoring the claim of the applicant.

S That in view of the above the applicant prays before this
Hon'ble Tribunal for a direction towards the respondents to
iappmint him in the post under PA cadre with retrospective effect
that is, wee.f. 25,2.2003 with all consequential service benefits

dncluding seniority ete.
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VERIFICATION

I, Shri Sanjeev Kumar Das, son of Late Chandrakanta
Das, residend of Village and Post Office Fulhati District Eamrup,
do hereby solemnly affirm and verify that the statements made in
! '
ma,rag‘“aphﬁ uau-’\ua?-nhus\uﬂguuuuunuuna:'uuwu H & &2 3 % 9 n 2 o X n@oH G ‘:ar‘E:‘ ’l’;r‘L‘"} tc’
y
my . knowledge and those made in  paragraphs gzsju.nn,Su,uuunnauu
are - trus to my information deprived from records and  the rests

gre my humble submission hefore the Hon'ble Tribunal.

And I sign on this the Verification on this the u{%n%ay

I A

of 2T 0 of REd.
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Deponent,

Sre¢ S.w?lwv Kaumay Doy -
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S DEPARTMENT OF POSTS -
OFFICE OF THE CHIEF POSTMASTER CENERALASSAM CIRCLE:
GUW /\l‘l!\ﬂﬁﬂ} 001, _

- i No.Staff/ltS»CSC/ZOOKZ - v Daled at G\J,Wf;)hDU the 25.2.03 .

o
n%kéﬂ
L Consequent upon the recommendations of the Circle Selection Conmittee, i h
Yot CPMG, Assam Circle, Guwahati is pleased o approve 'absorplioh of the followind applica.:i; 4‘ :ﬁ.li
~under relaxation of normal recruitment rules N PAJSA cadre, Postman cadre and Group Y
* Cadre agalnst the vacancies of Direct Recruitnient uola Tor 2001 available In e Divisica s
" shown agalnst each. : | : S ¢
Lo .. The appolntment will however, be subject to verification of the ellglbility which
S will be verified personally by the appointing authorities from the original records vis-a vis the
o cligibility criterla. The appolnting aulhority/divisional-hcads to whom e approved candidales '
- i are allolled, will collect the required documents ol the candidatles fron e, concerned. i
divisions. .., o T - L ;«,
Cadre - | SI. | Name of candidates Name of déééa?ed/iﬁ;é‘l'i'd—afﬁéﬂil'f,b’iwéib}'\-éii(}iiédmu yﬁ'
No' o ~ |and "vl’él&)tldrﬂhib with  the| & ’ f
DUl e e candidotes. - SO NSO .
NN (2) 1(3) @) T 1 ) N " l;
- TPASSA |1 Smt. Hiramonl Halol | D/O Lale . llara kanta Halol, Ex: | Gusvahati (P) On .- |- ! ‘g;"
“leadre | VT L [ Postman Guwaliati GPQ PoleAd I
2| SriBabul Boro . - 1'S/0 Lale Rabindro Boro, Ex.GA Gealpara On. .
| (BCR) SRORanyia uinder ‘Gi'| - ¢ I .
13 | Miss Lalita Boro | D/0 Lale  Ajit ch. Boro, Ex. SA Guwahal (P) Dn. | !
v ) (BCR) SRO Rangia under ‘G| = R ‘
_ ' - RMSDn... - Aa 0t |
Postman {1 |Sri - Rituparna | 5/0 Late Hiteswar Rajkhowa, PA, | Tireukiy fri ™" \
| Cadre | Rajkhowa | Wnsuki o T 5 :
{Group "B 1| Srl Sukanta Roy ~ - |S/0 Lale Siiklal Mamasudra I arrang on, ‘ ?
Cadre . [Postman, Cochgrop oo b T ‘
2 Smt, I‘Ia _Harijau W/0 Ldle Rampiyari Hatijon, GrD' | Tinsukes ; |
e | TinsukiaM.O, B | i
} .
| praiesi®”
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The divisional heads should inform the date of their joining to this ofﬁce._z-;_;;_

The cases of above mentioned cand:dates were cons:de d by the CSC

longwith those mentioned In the enclosed list and selection was made on Ws basis of merit
f'the cases subject to avallability of vacancies. The names mentionpd in the enclosed list

coutd not be comldcrcd as. thcrc I5 o other vacancy In any codrc ‘ R
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; ‘p A.P.M.G.(Staff ‘
For t”mof Postmaster General,
/\ssam Gircle, Guwahall ]81001
Copy for lnformann and necessary actionto :- | '-‘“.;'. R

.
" .

Il

.The PMG, Dibmgarh
Al SSPOS/SRM/SPOS/SSRM/MMJ in Assam Circle & Dibrugarh Reolon

Concerned file. | o
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- For Chne( Posiunasler wnrral ?", |
v Assam Circle, Guwaliati- 781001
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